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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI„

OA-14/98 .

N e w D e 1 h i t h i s t i'l e 2 51 h d a y o f N ay, 1998 „

HorNble:: Sh.. T-N„ [3hat, Meniber(j)
Hon'ble Sh« S„P„ Biswas, Member(A)
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S !'i, B.. B. R a V a 1, A d v o c a t e,
C / o C A T B a r A s s o c i. a t i o n ,
F' a r i d k o t H o u s e,
New Delhi""l„

(through Sh„ M.K„ Gupta, advocate)

Applicant

versus

;  1- Un ion of India,
through its Secretary,
Dep11 „ of Per■ sonne 1 & Tr-ain ing ,
Mn i st ry of Pe r-son n e 1,

k  P u b 1 i c G f~ i 8 V a n c e S; P e n s i o n ,
N o r t h Bloc k, N e w D e 1 t"i i ..

2. Appointments Committee of the Cabinet
t h r o ugh its Sec r e tar y,
D e p 11 - o f- P e r s o n n e 1 & T r a i n i n g,
N o r t h B ]. o c k, N e w Delhi.

3  Sh. TSR Subraman i an ,
C a b i n €; t; S e c r e t a r y,
C a b i n e t S e c r e t a r i a t,
N w D e 1 li i . R e s p o n d e n t ?

(through Sh. K-R. Sachdeva, advocate)

"V ^ ORDER (ORAL)
Hon'''ble Sh. T.N„ Bhat, Member(,7)

Heard the learned counsel for the parties,.

The learned counsel for the applicant states that in

view of the subsequent developments, the question

i n v o 1 v e'd i n t h i s 0 . A fi a s b e e n r e n d e r e d o n 1 y a c a d e m i c

i n natu re. i-le according 1 y seeks permissi otT to

withdraw the 0„A„ Permission sought for is grante;d

and this 0„A. is dismissed as withdrawn.

No costs.
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(S„P..'=13Ts(i,ias)
Member(A)

(T.N.
Member


